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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 

12.4.2022 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE 

MATTER OF OA NO 31 OF 2022 (ADINATH BHUJABALLI KUCHANUR VS 

UNION OF INDIA & ORS.) 

1.0 Background 

Grievance in the Original Application No. 31 of 2022 (WZ), titled Adinath Bhujaballi 

Kuchanur Vs Union of India & Ors., as per order dated 12/04/2022 of the Hon‟ble 

NGT, is against violation of the Environment Impact Assessment Notification, 2006 

(EIA), while constructing a project titled “Vardhaman Moonstone” falling under the 

Screening Category 8(a) with built-up area (BUA) of more than 20,000 m2 at Sy. No. 

99(P), Opp: JSPM College, Village Tathwade, Taluk Mulshi, District Pune. Further, 

alleged that the project proponent (PP) is causing grave & irreparable damage, 

degradation to the environment and ecology by discharging the hazardous 

pollutants. Also, alleged about violation of environmental conditions and 

environmental norms. Hon‟ble NGT directed vide Order dated 12/04/2022 (copy of 

Hon‟ble NGT Order, dated 12/04/2022 is given at Annexure-I) and relevant Order is 

reproduced as below:  

“7… We deem it just and proper to call a report on the matter in issue in present 

application, from a Joint Committee consisting of:-  

(i) One Representative of the Central Pollution Control Board (CPCB);  

(ii) One Representative of the State Environment Impact Assessment 

Authority, Maharashtra (SEIAA);  

(iii) One Representative of the Maharashtra Pollution Control Board (MPCB). 

8. The Committee is directed to visit the site  and submit a factual and action taken

report within four weeks. The Maharashtra Pollution Control Board will be the nodal 

agency for coordination and logistic support. 

9. The report in the matter be filed by the Committee by e-mail at ngt-pune@gov.in

preferably in the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF”. 
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2.0 Approach 

In order to comply with the aforesaid Hon‟ble NGT Order, the Central Pollution 

Control Board (CPCB) vide email dated 29/04/2022 communicated the nominee 

details to the nodal agency i.e. MPCB and also requested to provide background 

information, copy of the Original Application, other relevant information for reference 

& deliberation in the aforesaid matter. Upon receipt of desired information and 

nominee officials from the nodal agency vide email dated 30/05/2022 and 

02/07/2022 the joint committee carried-out inspection of the said residential project 

developing by M/s Vardhaman Moonstone at S.No.99(P), Opp. Village-Tathwade, 

Tal-Mulshi, Dist-Pune Maharashtra on 5/07/2022. The following committee members 

were present during the inspection. 

i. Shri Nishchal C., Scientist „D‟, CPCB, Regional Directorate, Pune 

ii. Shri Pankaj Joshi, Member, SEIAA, Maharashtra 

iii. Shri Kiran Hasabnis, Sub Regional Officer, MPCB, Pune 

 

Also, Ms. Jyoti Sutar, Field Officer, MPCB-Pune has accompanied the joint 

committee during the inspection. Shri Sutar, Architect from M/s. Vardhaman 

Moonstone, was present and provided the visit coordination.    

 

3.0 Observations and findings 

This report is outcome containing factual and action taken report of the said joint 

committee based on the preliminary information received from the nodal agency, 

followed by site inspection, information given by PP & Pimpri Chinchwad Municipal 

corporation (PCMC) through MPCB and subsequent discussions of the joint 

committee. The observations & findings of the joint committee are given as below: 

i. PP has been granted Environmental Clearance (EC) by SEIAA vide letter 

dated 16/10/2019 for FSI: 19,132.39 m2, Non-FSI: 21,739.48 m2 and Total 

BUA: 40,871.87 m2 based on the Plan Approval no-

BP/ENV/Tathwade/02/2019, dated 22/02/2019 (Copy of EC dated 16/10/2019 

is given at Annexure-II). Further, PP has been granted amended EC by 

SEIAA vide letter no. SIA/MH/MIS/200020/2021, dated 03/09/2021 for FSI: 

28,303.49 m2, Non-FSI: 34,809.81 m2 and Total BUA: 63,113.30 m2 for 

buildings Wing-A [2B (half) + 2P + 13 floors], Wing-B & C (B+GP+13 floors), 

MHADA: [2B (half) + 2P + 13 floors], commercial: 2B+G+9 floors and club 
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house: G+1 based on the IOD sanction vide 

BP/Environment/Tathawade/07/2021 on 18/06/2021 for construction area of 

63,113.30 m2 for full potential proposed by the project proponent. (Copy of EC 

dated 03/09/2021 is given at Annexure-III). 

 

ii. PP has obtained first building commencement certificate vide dated 

31/10/2018. However, it is observed from the plinth completion certificate 

issued by the architect vide dated 10/06/2021, the PP has not carried-out any 

construction activities based on the aforesaid commencement certificate 

dated 31/10/2018. 

 

iii. Further, PP has obtained first plinth completion certificate vide dated 

10/06/2021 for building no. B & C based on the revised building 

commencement certificate No. BP/TATHAWADE/02/2020, dated 02/01/2020. 

Subsequently, PP has obtained second plinth completion certificate vide 

dated 04/06/2022 for building no. A & MHADA building based on the revised 

building commencement certificate BP/TATHAWADE/84/2021, dated 

12/10/2021. Copy of communication made to the Executive Engineer, PCMC 

regarding verification of plinth completion certificate is given at Annexure-IV.  

Based on the aforesaid plinth completion certificates vide dated 10/06/2021 

and 04/06/2022, it is observed that the PP has started construction activities 

after obtaining EC vide dated 16/10/2019 and consent to establish vide dated 

04/03/2020.  

 

iv. As per the Architect‟s Certificate dated, 23/08/2022, work has been 

commenced on the site in April, 2020. The Plinth check certificate is issued 

by PCMC for building-B & C on 10/06/2021 and building-A and MHADA 

building on 04/06/2022. As per the Architect Certificate dated 23/08/2022, the 

total construction carried out on site is of BUA-31,348.63 m2. for five 

buildings (A, B, C, MHADA & Commercial). Copy of Architect‟s Certificate 

dated, 23/08/2022 is given at Annexure-V. 

 

v. Consent to Establish (CTE) is granted on 04/03/2020 for total plot area (TPA) 

of 11,976.81 m2 & BUA of 40,871.87 m2 (Copy of CTE is given at Annexure-
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VI). As per the inspection carried-out by MPCB for verification of application 

for CTE during their visit on 22/10/2019, an open plot without construction 

activities at the aforesaid project site was reported. 

 

vi. During joint committee visit on 05/07/2022 construction activity was in 

progress. Construction of Building A- BP+PP+3rd floor (RCC), Building B & C -

BP+PP+13 floor & MHADA Building- BP+PP+2nd floor (RCC), Commercial 

lower basement & half upper basement (RCC) was completed. It was also 

observed that excavated material (top soil) was stored at project site. 

Reportedly, the same shall be used for landscape development.  

 

vii. As per information provided by PCMC, TPA of the project site is 12,000 m2 

(as per 7/12 extract) and as per demarcation TPA of the project site is 

11,976.81 m2 and total area demarcated for road widening is 1,272 m2 (12 m 

wide DP road). Hence, the net plot area of the project site is 10,704.74 m2. 

Also, total entitlement as per UDCPR/Sanctioned FSI as of date is 19,132.39 

m2, Non FSI Area is 21,739.48 m2 and Total area is 40, 871.87 m2.  

 

viii. PP has obtained non-agricultural order vide no: Land/SR/Sanad/136/2018 

dated 17/11/2018 from the Tahasildar, Mulshi, Pune for the construction of 

building project. Copy of non-agriculture order dated 17/11/2018 is given at 

Annexure-VII.  

 

ix. PP has obtained garden NOC from the competent authority i.e. PCMC vide 

no. 3/KV/841/2018, dated 16/05/2018. Wherein, it is mentioned that the PP 

should carry-out plantation of 121 no. of trees before completion of project 

and also to obtain final NOC. Copy of garden NOC dated 16/05/2018 is given 

at Annexure-VIII. 

 

x. PP has published copy of EC in two local newspapers on 04/05/2022 and 

copy of relevant extract of public notice from the newspapers vide dated 

04/05/2022 is given at Annexure-IX. However, as per EC condition no. XLIX, 

of EC dated 16/10/2019 and condition no. XI, of EC dated 03/09/2021, the 

project management shall advertise at least in two local newspapers widely 
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Item No. 02        (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

(By Video Conferencing) 

Original Application No.31/2022(WZ) 

Dr. Adinath B. Kachanur Applicant(s) 

       Versus 

Union of India & Ors.        Respondent(s) 

Date of hearing: 12.04.2022. 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant(s):  Applicant in Person 

ORDER 

1. The grievances in this Application are:-

(i) Construction of the project Vardhaman Moonstone falling under 

the Screening Category 8(a) with BUA of more than 20,000 m2

at Sy. No. 99(P), Opp: JSPM College, Village Tathwade, Taluk 

Mulshi, District Pune and in violation of EIA Notification of 

2006. 

(ii) Causing grave and irreparable damage and degradation to the 

environment and ecology by discharging the hazardous 

pollutants. 

(iii) Violation of environmental conditions and environmental 

norms. 

2. A substantial question of environment has been raised.

3. Issue notices to the Respondents.  Returnable within four weeks.

4. Applicant is directed to provide copy of the application and relevant

 documents to the respondents within a week. 

Annexure-I
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5. Respondents are directed to submit their reply within six weeks.

6. Applicant is also directed to take necessary steps for service to the

respondents by both ways and also on available email. 

7. We deem it just and proper to call a report on the matter in issue in

present application, from a Joint Committee consisting of:- 

(i) One Representative from the Central Pollution Control Board 

 (CPCB); 

(ii) One Representative from the State Environment Impact 

 Assessment Authority, Maharashtra (SEIAA); 

(iv)  One Representative of the Maharashtra State Pollution Control 

Board (MSPCB). 

8. The Committee is directed to visit the site and submit a factual and

action taken report within four weeks. The Maharashtra State Pollution 

Control Board (MSPCB) will be the nodal agency for coordination and logistic 

support. 

9. The report in the matter be filed by the Committee by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. 

10. Applicant is directed to supply the required documents and copy of

the application to the members of the Committee within a week. 

Put up with the report on 06.07.2022. 

 Sheo Kumar Singh, JM 

 Dr. Vijay Kulkarni, EM 

April, 12, 2022 

Original Application No.31/2022(WZ) 
JG 
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SEIAA Meeting No: 177 Meeting Date: October 3, 2019 ( SEIAA-
STATEMENT-0000002688 )

SEIAA-MINUTES-0000002619
SEIAA-EC-0000002045 Page 1 of 13

Shri. Anil Diggikar (Member Secretary
SEIAA)

Environment department,
Room No. 217, 2nd floor,

Mantralaya, Annexe,
Mumbai- 400 032.

Date:October 16, 2019
To,
Mr. Prakash Chhajed
at S. No. 99(P), Opp. JSPM College,

Subject: Environment Clearance for Proposed Project by M/s Vardhaman Associates
Sir,
This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-III, Maharashtra in its 93rd meeting and recommend
the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 177th meetings.
2. It is noted that the proposal is considered by SEAC-III under screening category 8(a) as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-
1.Name of Project Vardhaman Moonstone
2.Type of institution Private
3.Name of Project Proponent Mr. Prakash Chhajed
4.Name of Consultant M/s JV Analytical Services
5.Type of project Residential & Commercial Project
6.New project/expansion in existing
project/modernization/diversification
in existing project

New Project

7.If expansion/diversification,
whether environmental clearance
has been obtained for existing
project

NA

8.Location of the project S. No. 99(P), Opp. JSPM College,
9.Taluka Mulshi
10.Village Tathawade
Correspondence Name: Mr. Lalitkumar Chhajed
Room Number: -
Floor: -
Building Name: Vardhaman Bhumi,
Road/Street Name: -
Locality: Vijay Nagar, Kalewadi
City: Pune
11.Whether in Corporation /
Municipal / other area Pimpri-Chinchwad Municipal Corporation (PCMC)

12.IOD/IOA/Concession/Plan
Approval Number

In Process
IOD/IOA/Concession/Plan Approval Number: Sanctioned No. B.P./Tathwade/54/18
Approved Built-up Area: 13903.60

13.Note on the initiated work (If
applicable) NA

14.LOI / NOC / IOD from MHADA/
Other approvals (If applicable) Applicable (MHADA Area : 1931.26 m2)

15.Total Plot Area (sq. m.) 11976.81 m2
16.Deductions 2343.05 m2
17.Net Plot area 9633.76 m2

Annexure-II186
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Shri. Anil Diggikar (Member Secretary
SEIAA)

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 19132.39 m2
Non FSI area (sq. m.): 21739.48 m2
Total BUA area (sq. m.): 40871.87

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 4249.19 m2
Approved Non FSI area (sq. m.): 9654.41 m2
Date of Approval: 31-10-2018

19.Total ground coverage (m2) 2926.05 m2
20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open
to sky)

24.43 % of total plot area (11976.81 m2) , 30.37 % of net plot area (9633.76 m2)

21.Estimated cost of the project 1010000000
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SEIAA)

22.Production Details
Serial

Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)

1 Not applicable Not applicable Not applicable Not applicable

23.Total Water Requirement

Dry season:

Source of water Pimpri Chinchwad Muncipal Corporation (PCMC)
Fresh water (CMD): 260.72 m3/day (One Time)
Recycled water -
Flushing (CMD): 96.51 m3/day

Recycled water -
Gardening (CMD): 11.00 m3/day

Swimming pool
make up (Cum): NA

Total Water
Requirement (CMD)
:

153.21 m3/day

Fire fighting -
Underground water
tank(CMD):

250.00 m3

Fire fighting -
Overhead water
tank(CMD):

100 m3

Excess treated water 117.23 m3/day

Wet season:

Source of water Pimpri Chinchwad Muncipal Corporation (PCMC)
Fresh water (CMD): 249.72 m3/day (One Time)
Recycled water -
Flushing (CMD): 96.51 m3/day

Recycled water -
Gardening (CMD): 0.00 m3/day

Swimming pool
make up (Cum): NA

Total Water
Requirement (CMD)
:

153.21 m3/day

Fire fighting -
Underground water
tank(CMD):

250.00 m3

Fire fighting -
Overhead water
tank(CMD):

100 m3

Excess treated water 128.23 m3/day
Details of Swimming
pool (If any) NA
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24.Details of Total water consumed
Particula

rs Consumption (CMD) Loss (CMD) Effluent (CMD)

Water
Require

ment
Existing Proposed Total Existing Proposed Total Existing Proposed Total

Domestic Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table: 5 m – 8 m BGL

Size and no of RWH
tank(s) and
Quantity:

NA

Location of the RWH
tank(s): NA

Quantity of recharge
pits: 05 Nos.

Size of recharge pits
: 3.5 m x 2.5 m x 3.0 m

Budgetary allocation
(Capital cost) : Rs. 12.50 Lakh

Budgetary allocation
(O & M cost) : Rs. 0.30 Lakh/Year

Details of UGT tanks
if any :

Domestic water tank Capacity: 244.82 m3
Flushing water tank Capacity: 161.25 m3
Fire water tank Capacity: 250 m3

26.Storm water
drainage

Natural water
drainage pattern: -

Quantity of storm
water: 5097.13 m3/year

Size of SWD: 600 mm

27.Sewage and
Waste water

Sewage generation
in KLD: 224.74 m3/day

STP technology: MMBR
Capacity of STP
(CMD): 230 m3/day

Location & area of
the STP: 130 m2

Budgetary allocation
(Capital cost): Rs. 64.00 Lakh

Budgetary allocation
(O & M cost): Rs. 14.20 Lakh/Year
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28.Solid waste Management
Waste generation in
the Pre Construction
and Construction
phase:

Waste generation: 25 Kg/day
Disposal of the
construction waste
debris:

Use for Leveling.

Waste generation
in the operation
Phase:

Dry waste: 487 kg/day
Wet waste: 544 kg/day
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): 34.2 kg/day

Others if any: E-waste - 2151 kg/year

Mode of Disposal
of waste:

Dry waste: SWaCH
Wet waste: Organic Waste Convertor
Hazardous waste: NA
Biomedical waste (If
applicable): NA

STP Sludge (Dry
sludge): Used as Manure after treatment in OWC.

Others if any: SWaCH

Area
requirement:

Location(s): -
Area for the storage
of waste & other
material:

76.00 m2

Area for machinery: Included in other area
Budgetary allocation
(Capital cost and
O&M cost):

Capital cost: Rs. 16.75 Lakh
O & M cost: Rs. 3.70 Lakh/year
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29.Effluent Charecterestics
Serial

Number Parameters Unit Inlet Effluent
Charecterestics

Outlet Effluent
Charecterestics

Effluent discharge
standards (MPCB)

1 Not applicable Not
applicable Not applicable Not applicable Not applicable

Amount of effluent generation
(CMD): Not applicable

Capacity of the ETP: Not applicable
Amount of treated effluent
recycled : Not applicable

Amount of water send to the CETP: Not applicable
Membership of CETP (if require): Not applicable
Note on ETP technology to be used Not applicable
Disposal of the ETP sludge Not applicable
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30.Hazardous Waste Details
Serial

Number Description Cat UOM Existing Proposed Total Method of Disposal

1 Not applicable Not
applicable

Not
applicable

Not
applicable

Not
applicable

Not
applicable Not applicable

31.Stacks emission Details

Serial
Number Section & units Fuel Used with

Quantity Stack No.
Height
from

ground
level (m)

Internal
diameter

(m)
Temp. of Exhaust

Gases

1 DG set - 125 KVA HSD- 36 lit/hr. S-1 5.6 m To be
Provided To be Provided

2 DG Set - 40 KVA HSD- 6.5 lit/hr. S-2 4.0 m To be
Provided To be Provided

3 DG Set - 100 KVA HSD- 22 lit/hr. S-3 5.0 m To be
Provided To be Provided

32.Details of Fuel to be used
Serial

Number Type of Fuel Existing Proposed Total

1 HSD Not applicable 64.5 lit/hr.
(36+6.5+22) 64.5 lit/hr.

Source of Fuel Bharat Petroleum Corporation Limited or Hindustan Petroleum
Mode of Transportation of fuel to site By Roadway

33.Energy

Power
requirement:

Source of power
supply : MSEDCL

During Construction
Phase: (Demand
Load)

30 KW

DG set as Power
back-up during
construction phase

01 No. – 40 KVA

During Operation
phase (Connected
load):

2103 KW

During Operation
phase (Demand
load):

1160 KW

Transformer: 02 Nos. x 630 KVA
DG set as Power
back-up during
operation phase:

01No.-125 KVA (For Residential wing -A, B & C) , 01No.- 40 KVA (For
MHADA), 01No.- 100 KVA (For Commercial)

Fuel used: HSD
Details of high
tension line passing
through the plot if
any:

No

34.Energy saving by non-conventional method:
• Solar Water Heating Systems Will Be Done For Bathrooms.

• Solar lights will be provided for common amenities like Street lighting & Garden lighting.

• LED based lighting will be done in the common areas, landscape areas, signage’s, Entry gates and boundary compound
walls etc.

• Auto Timer Switches will be provided for Street lights, Garden lights, Parking & staircase Lights & Other Common Area
Lights, for saving electrical energy.

• Water Level Controllers with Timers will be used for Water Pumps.

• To create awareness to end consumer or flat owner, for using energy efficient light fittings like LED Lights.
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36.Detail calculations & % of saving:
Serial

Number Energy Conservation Measures Saving %

1 LED Lamp Fitting for common areas i.e B/g, Parking,
Staircase, Passage,Terrace Floor 15092.40 KWH/Annum

2 Up Lights - Light Fitting for Landscape Area. 992.80 KWH/Annum
3 Bollard Lighter-light fitting for landscape area 817.60 KWH/Annum
4 Solar Street Light Fitting - Pole Light on Road Side. 3814.25 KWH/Annum
5 Street Light on the Bldg. 4336.20 KWH/Annum
6 Energy Saving by Solar Hot Water System. 394500 KWH/Annum
7 Solar Power System 835200 KWH/Annum

37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed

Air - Green Belt will be provided.

Water - STP will be installed & excess treated water used for
flushing & gardening.

Noise -
Noise monitoring will be done in once a fortnight.
Trafficmanagementplantobeprepared.Acoustically

enclosedDGsetwillbebrought&installed.

Solid
Waste -

Wet waste will be treated in OWC. STP sludge will be
used as manure after treatment in OWC dry waste

will be given to SWACH.
Budgetary allocation

(Capital cost and
O&M cost):

Capital cost: Rs. 50.30 Lakh
O & M cost: Rs. 1.01 Lakh/Year

38.Environmental Management plan Budgetary Allocation
a) Construction phase (with Break-up):

Serial
Number Attributes Parameter Total Cost per annum (Rs. In Lacs)

1 Air Environment
Water for Dust
Suppression,

Air&NoiseMonitoring
0.50

2 Water Environment
Tanker Water for

Construction, Water
Monitoring

0.50

3 Land Environment Site Sanitation- Mobile
toilets 0.50

4 Socio Economic

Disinfection- Pest
Control, First Aid
Facilities, Health

Check Up, Crechesfor
Children, Food for
children, Personal

ProtectiveEquipment

1.00

b) Operation Phase (with Break-up):
Serial

Number Component Description Capital cost Rs. In
Lacs

Operational and Maintenance
cost (Rs. in Lacs/yr)

1 STP 230 KLD 64.00 Lakh 14.20 Lakh/year
2 RWH - 12.50 Lakh 0.30 Lakh/year
3 MSW OWC 16.75 Lakh 3.70 Lakh/year
4 Energy System - 50.30 Lakh 1.01 Lakh/year
5 Landscaping - 20.00 Lakh 1.80 Lakh/year
6 Safety Equipment’s - 10.00 Lakh 2.00 Lakh/year
7 Post EC Monitoring - - 2.50 Lakh/year

8 Dry Waste
Management - - 1.57 Lakh/year

39.Storage of chemicals (inflamable/explosive/hazardous/toxicsubstances)
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Description Status Location
Storage
Capacity

in MT

Maximum
Quantity

of
Storage
at any

point of
time in

MT

Consumption
/ Month in

MT
Source of

Supply
Means of

transportation

Not applicable Not
applicable Not applicable Not

applicable
Not

applicable Not applicable Not
applicable Not applicable

40.Any Other Information
No Information Available
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CRZ/ RRZ clearance
obtain, if any: No

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

Category as per
schedule of EIA
Notification sheet

8(a)

Court cases pending
if any No

Other Relevant
Informations -

Have you previously
submitted
Application online
on MOEF Website.

No

Date of online
submission -

3. The proposal has been considered by SEIAA in its 177th meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:
Specific Conditions:

I  PP to submit CER plan to Municipal Commissioner/District Collector and submit the acknowledgement to
Member Secretary, SEIAA.

II PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF & CC
vide F.No.22-34/2018-IA.III dt.04.01.2019.

III SEIAA decided to grant EC for – FSI: 19132.39 m2, Non-FSI: 21739.48 m2 and Total BUA: 40871.87  m2  (
Plan Approval no-BP/ENV/Tathwade/02/2019 Date- 22.02.2019)

General Conditions:

I E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016.

II
The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

III
This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

IV PP has to abide by the conditions stipulated by SEAC& SEIAA.

V

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI
If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.

VIII
Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

X
Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI Arrangement shall be made that waste water and storm water do not get mixed.

XII All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

XIII Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XIV Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.
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XV Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI
Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX
Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI
Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII
Fly ash should be used as building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII Ready mixed concrete must be used in building construction.
XXIV Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII Permission to draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

XXIX Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV
Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII
Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

XXXIX Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL
Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.
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XLI Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII
Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLVII A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII
Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

L
Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI
A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.

LII

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIII
The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

LIV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.
5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.
6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.
7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.
8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.
9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.
10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:
1. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA
2. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-I
3. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II
4. SHRI ANIL .D. KALE. CHAIRMAN SEAC-III
5. SECRETARY MOEF & CC
6. IA- DIVISION MOEF & CC
7. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
8. REGIONAL OFFICE MOEF & CC NAGPUR
9. MUNICIPAL COMMISSIONER PUNE
10. MUNICIPAL COMMISSIONER SATARA
11. REGIONAL OFFICE MPCB PUNE
12. REGIONAL OFFICE MIDC PUNE
13. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD
14. COLLECTOR OFFICE PUNE
15. COLLECTOR OFFICE SATARA
16. COLLECTOR OFFICE SOLAPUR
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UNUSUAL SPACES 
Ar. SACHIN SUTAR 

ARCHITECTS INTERIOR DESIGNERS 
Al NATURE VIEW APT. PRAKASH BHAVAN LANE, NEAR CHATURSHRINGI TEMPLE, SENAPATI BAPAT RD. PUNE-411016 

PLINTH CHECK CERTIFICATE 
Ref: 
Date : 13 June 2021 

To, 
M/s. Vardhman Associates Through, 
Mr. Prakash Bhikamchand Chhajed. 

Sub: Regarding Issue of Plinth Checking certificate as per UDCPR Dt. 2.12.2020, clause 2.8.4, for 
Building B &C Building, S.no.99 (P)., CTS No.. Village -Tathwade, Pune-411033. 

AIN S 
(CA/95 
18039 

Ref: 1. Sanction/Revise sanction No. : BP/TATHWADE/02/2020, Dated: 02/01/2020 
2. Setback checking certificate no.(if applicable) : 
3. Request mail with specific attachments by client dt : 10/06/2021 

CHI TEC 
* 

Dear sir, 
After verifying various documentation, Total station site survey showing building location, information 
furnished by your Site Supervisor Er. Yogesh Patil, information verified by my subordinate with respect 
to available permanent benchmarks available on site, specifically attached plans and site photographs, 
this is to certify that, the work upto plinth of Building B &C Building, S. no.99(P), CT^ No. 
Village Tathwade, Pune-411033, developed by M/s. Vardhman Associates Through, Mr. Prakash 
Bhikamchand Chhajed, is completed upto plinth level and is in accordance with sanction/ Revise 
sanction plan no.BP/TATHWADE/02/2020, Dated: 02/01/2020 This certificate is issued with respect 
to your request mail sent on 10 Iyne 2021, and shall be referred strictly in conjunction with attachments. 

Ar. Sachin Sutar 

(CA/95/18039). 

For M/s. Vardhman Associates Through, Mr. Prakash Bhikamchand Chhajed 
Disclaimer: Dimensions mentioned on layout plans are documented by site supervisor and verified at the time of physical 

visit by architect subordinate. Owner/PAH is solely responsible for any ambiguity or deviation in marginal 
distances occur at later stage. This certificate is technical information only and is issued by architect wrt 
defñinition of plinth as mentioned in UDCPR dt 2.12.2020. It is mandatory on Owner/PAH to fulfl all conditions 
mentioned in sanctioned plans prior to asking for this certificate, failing to which this certificate shall be treated 
as null and void. 

This certificate is issued by Architect on request of M/s. Vardhman Associates Through. Mr. Prakash 
Bhikamchand Chhajed, mentioned above. This certificate is prepared by the firm on the reports/information 
submitted by the subordinate, documents & information provided by Promoters & Developers, and is prepared 
and issued without prejudice, as a technical information, issued by the Architect on request. The Firm or the 

Architect is no way concerned with the issues or disputes if any arising out of the information except the facts 
mentioned in the letter on the technical knowledge and expertise of the Architect. 
While every effort to check the status of Building mentioned in this certificate, it is provided with no warranties 
whether expressed, statutory or implied. The information and the matter in this certificate is given in reliance of 
the oral or written report received from client or his representative. Ar. Sachin Sutar and its staff shall not be 
held responsible for errors performed by client or his representative and shall not be involved in any dispute arising out of this certificate. 

Attachments: 1. Copy of sanctioned layout plan showing marginal distances 
3. Total station survey plan 
2. Photograph showing work progress with reference to permanent 

boundary benchmarks. 

Annexure-IV
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Requirements from developers to complete procedure of plinth checking certification 
1. Fulfillment of all conditions mentioned in Commencement certificate (Latest), viz.. NA order, Consent to establish (if applicable), EC revision (If applicable), setback checking (if applicable), RCC certificate, Open land tax NOC from PCMC. 2. Total station survey with respect to City survey demarcation certificate, latest sanctioned plans and actual site condition, showing building placement orientation and marginal distances from permanent benchmark/compound wall. 3. Name of site engineer fulfilling qualification criteria's mentioned in UDCPR 

NOTE: 
Plinth checking shall be applicable for works completed till base structure of habitable area. 
For buildings abutting D. P. road, setback-checking certificate from TP dept PCMC, shall be obtained prior to plinth check certificate. 
Procedure of application to PCMC, Building department for plinth completion certificate shall be followed as mentioned in UDCPR 2.8.4 and appendix F. 
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UNUSUAL SPACES 
SACHIN SUTAR 

ARCHITECTS & INTERIOR DESIGNERS 
Al NATURE VIEW APT. PRAKASH BHAVAN LANE, NEAR CHATURSHRINGI TEMPLE,SENAPATI BAPAT RD. PUNE -411016. 

Date: 10-06-2021 

APPENDIX - G 

(Rule No 7.4) 

FORM FOR INFORMING COMPLETION WORK UPTO PLINTH LEVEL 

To, Eng tneev Exicu' ve 
The. al ** r 

Pimpri Chinchwad Municipal Corporation 

Pimpri 411018 

Sir, 

I hereby inform that the construction upto Plinth l column upto Pinth level has been 

Completed in Building No. B&C BUILDING on / in s.NO. NO. 99 (P), VILLAGE -TATHAWADE, 

P.C. M. C. as per your permission 

vide Office Communication No. BP/TATHAWADE/02/2020, Dated-02 JAN.2020 

under my supervision and in accordance with the sanctioned plan. 
The completed work may be checked and permission given to processed with the 

Further work. 

Signature of Licensed Architect/ Engineer 
Name of Licensed Architect/ Engineer: 

aa) 
AR. SACHIN SUTAR 

Structural Engineer 

(IN BLOCK LETTERs) 

bb) Licensed No of Licensed Architect/ Engineer: CA/9518039 

Structural Engineer 
Address No of Licensed Architect/ Engineer: A-1, Nature View Soci., Prakash 

Bhavan Lane Near Chaturshrungi 

Temple, Senapati Bapat Road, Pune: 411016 

Structural Engineer: HANSAL PARIKH & ASSOCIATES 
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UNUSUAL SPACES 
Ar. SACHIN SUTAR 

ARCHITECTS INTERIOR DESIGNERS 
Al NATURE VIEW APT. PRAKASH BHAVAN LANE, NEAR CHATURSHRINGI TEMPLE,SENAPATI BAPAT RD. PUNE -411016. 

PLINTH CHECK CERTIFICATE 
Ref: 
Date 07 June 2022 

To, 
M/s. Vardhman Associates Through, 
Mr. Prakash Bhikamchand Chhajed. 

Sub: Regarding Issue of Plinth Checking certificate as per UDCPR Dt. 2.12.2020, clause 2.8.4-fo 

Building A & Mhada Building, S.no.99 (P), CTS No. Village -Tathwade, Pune-411033. N SO 

CA/95 Ref: 1. Sanction/Revise sanction No. : BP/TATHVWADE/84/2021, Dated: 12/10/2021 

2. Setback checking certificate no.(if applicable): 
3. Request mail with specific attachments by client dt: 04/06/2022 

18039 

TEC 

Dear sir, 
After verifying various documentation, Total station site survey showing building location, information 

furnished by your Site Supervisor Er. Yogesh Patil, information verified by my subordinate with respect 

to available permanent benchmarks available on site, specifically attached plans and site photographs, 
this is to certify that, the work upto plinth of Building A & Mhada Building., S. no.99P), CTS No. 

Village -Tathwade, Pune-411033, developed by M/s. Vardhman Associates Through, 
Mr. Prakash Bhikamchand Chhajed, is completed upto plinth level and is in accordance with sanction 

Revise sanction plan no.BP/TATHWADE/84/2021, Dated: 12/10/2021 This certificate is issued 

with respect to your request mail sent on 10 June 2021, and shall be referred strictly in conjunction with 

attachments. 

Ar. Sachin Sutar 

(CA/95/18039). 

Nguln 

For M/s. Vardhman Associates Through, Mr. Prakash Bhikamchand Chhajed 
Disclaimer: Dimensions mentioned on layout plans are documented by site supervisor and verified at the time of physical 

visit by architect subordinate. Owner/PAH is solely responsible for any ambiguity or deviation in marginal 

distances occur at later stage. This certificate is technical information only and is issued by architect wrt 

definition of plinth as mentioned in UDCPR dt 2.12.2020. It is mandatory on Owner/PAH to fulfill all conditions 

mentioned in sanctioned plans prior to asking for this certificate, failing to which this certificate shall be treated 

as null and void. 

This certificate is issued by Architect on request of M/s. Vardhman Associates Through, Mr. Prakash 

Bhikamchand Chhajed, mentioned above. This certificate is prepared by the firnm on the reports/information 
submitted by the subordinate, documents & information provided by Promoters & Developers, and is prepared 

and issued without prejudice, as a technical information, issued by the Architect on request. The Firm or the 

Architect is no way concerned with the issues or disputes if any arising out of the information except the facts 

mentioned in the letter on the technical knowledge and expertise of the Architect. 

While every effort to check the status of Building mentioned in this certificate, it is provided with no warranties 

whether expressed, statutory or implied. The information and the matter in this certificate is given in reliance of 

the oral or written report received from client or his representative. Ar. Sachin Sutar and its staff shall not be 

held responsible for errors performed by client or his representative and shall not be involved in any dispute 

arising out of this certificate. 

Attachments: 1. Copy of sanctioned layout plan showing marginal distances 

3. Total station survey plan 
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2. Photograph showing work progress with reference to permanent boundary benchmarks. 

Requirements from developers to complete procedure of plinth 
checking certification 

1. Fulfillment of all conditions mentioned in Commencement certificate (Latest), viz. 
NA order, Consent to establish (if applicable), EC revision (If applicable), setback 
checking (if applicable), RCC certificate, Open land tax NOC from PCMC. 

2. Total station survey with respect to City survey' demarcation certificate, latest 
sanctioned plans and actual site condition, showing building placement orientation 
and marginal distances from permanent benchmark/compound wall. 

3. Name of site engineer fulfilling qualification criteria's mentioned in UDCPR 

NOTE 
Plinth checking shall be applicable for works completed till base structure of 
habitable area. 
For buildings abutting D. P. road, setback-checking certificate from TP dept PCMC, 
shall be obtained prior to plinth check certificate. 
Procedure of application to PCMC, Building department for plinth completion 
certificate shall be followed as mentioned in UDCPR 2.8.4 and appendix F. 
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UNUSUAL SPACES 
Ar. SACHIN SUTAR 

ARCHITECTS INTERIOR DESIGNERS A1 NATURE VIEW APT. PRAKASH BHAVAN LANE, NEAR CHATURSHRINGI TEMPLE,SENAPATI BAPAT RD. PUNE -411016. 

Date: 04-06-2022 

APPENDIX-F 
FORM FOR INTIMATION OF COMPLETION OF WORK UP TO PLINTH LEVEL To, 

The Executive Engineer 

Pimpri Chinchwad Municipal Corporation 
Pimpri-411018. 

Sir, 

I hereby inform that the construction upto Plinth/ column upto Plinth level has been Completed in Building No. A, MHADA BUILDING on in Plot No. Block No. 12.00 M Road/ Street M/s. Vardhman Associates Through Mr. Prakash Bhikamchand Chhajed 
S. No./C.T.S. No. 99(P), AT. TATHAWADE, P. C. M. C. as per your permission 

situated at 

vide Office Communication No. BPITATHAWADE/84/2021 Dated: 12/10/2021 under my supervision and in accordance with the sanctioned plan. The completed work may be checked and permission given to processed with the Further work. 

AN SU 

RCH TEC 

CA/95 
18039 

Signature of Licensed Architect/ Engineer 
Name of Licensed Architect/ Engineer 

aa) 

AR. SACHIN SUTAR HIT Structural Engineer 

(IN BLOCK LETTERS) 
bb) Licensed No of Licensed Architect/ Engineer CA/9518039 

Structural Engineer 

Address No of Licensed Architect/ Engineer A-1, Nature View Soci., Prakash 
Bhavan Lane Near Chaturshrungi 

Temple, Senapati Bapat, Road, Pune 411016 Structural Engineer: HANSAL PARIKH & ASSOCIATES, Office No.307, 3rd Floor, Regent Plaza, Baner-Pashan Link Road, Pune-411045. 

06 JUN 2022 
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UNUSUAL SPACES
' Ar. SACHIN SUTAR

ARCHITECIS + INTERIOR DESIGNERS

A1 NATURE VIEW APT. PRAKASH BI.IAVAN LAN E, NEAR CHATUR.SHRINGITEh4PLE,SENAPATI BAPAT RD. PUNE -411016 "

Date:23 Aug2A22

The Executive Engineer,

Pimpri Chinchwad Muniipal Corporation,

Flrrrpr!, Fune - 4:"1CI3"S.

Reference:

L. EnvironmentalClearance received vide letter no. SIA/MH/M15/000000204512A1-9 dated L6th Oct. 2019.

2. Environrnental Clearance received vide letter no. SIA/IVIH/Ml5/20002012021" dated 03'd Sept. 202L.

Subject: Certification of Construction status and area executed at site for S.No. 99 Tathawade Pune,

for ongoing residential and commercial project.

Respected Sir,

The above-mentioned project has received the IOD sanction vide

BP/Environment/TathawadelAT /2A21 on 18/A6/2021, for construction area of 63113.30 sqm for full

potential proposed by the project proponent.

Basis my certification, plinth CC is being issued by PCMC for submited on Date A A C SuitOing

10 June 202'J-, A & IVihada Building 04 June 2022.

As per [C Oct 2019 We started work construction work in April 2020.

I the architect of the project, certify that till date area constructed at site is 31348.63 sqm for 5

Building A, B, C, MHADA & Commercial building.

Yours Sincerely

<y cA/95
18039

Ar. Sachin Sutar

Annexure-V
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Maharashtra Pollution Control Board
5e5f8c481cb48b12ced86155

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e5f8c481cb48b12ced86155

Annexure-VI
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Maharashtra Pollution Control Board
5e5f8c481cb48b12ced86155

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e5f8c481cb48b12ced86155
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Maharashtra Pollution Control Board
5e5f8c481cb48b12ced86155

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e5f8c481cb48b12ced86155
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Maharashtra Pollution Control Board
5e5f8c481cb48b12ced86155

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e5f8c481cb48b12ced86155
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Maharashtra Pollution Control Board
5e5f8c481cb48b12ced86155

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e5f8c481cb48b12ced86155
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Maharashtra Pollution Control Board
5e5f8c481cb48b12ced86155

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5e5f8c481cb48b12ced86155
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P. 

yt-18,3q41a/qaTHaetr fasTT 
3731 Ta5/3/Ifa/841/2018 
t6. 16 105/2018 

HaTTat arsE TE,TUT-16 

(TerenT ygalaati UYTTT) 
H- 1) 3TYAI fAT. 14/05/2018 T 3. 

H.. 99 (), araS, 

VgUT 12000.00 T.HT. 37H7 AlHCTSHTUT 121 TTat 3ITaRYF TTET. 

25 
arTEt uTEvit oit 3HaT 25 ÀAi Fezdd gdla ar qT 25 

5. 703310 
gT HTET. AT951oHR 121 qTt ATHT YTad 

aT 16/05/2018 3HrcT.3. 2,42,000/- TdaA T 6 TT TAT h ol TT. 

ilhc7 

TAT3}TeeT 
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IALEXPRESS.COM 

AKEXPRES 

oo aas ()Uion Bank Regional Offlce 
Shop No. 201-202, Stellar Enclave, D.P. Road, 

Aundh, Pune-411 007 
997C7 
Andlira 

Notice is hereby given to tho publlc in gelneral and ir: particular to the Borrower(s) and Guarantor (s) that the below described ir 

phyaical (whichever is appllcable) possasslon of which has beon taken by the Authorized Officer of Union Bank of India (zecured cr asper bclow mentioned detalls given in labular form 
*****=**** --* **"* **** Sr. Name of 

Reserve Price 
& EMD 

Poporty details No. Account Holder 
of -- 

1 M/s Vedika Agro| Bhumapan No. 519,Milkal No. 575, Mouje Ambegaorn Tal. Industries (Prop. Uday Kadegaon, Dist .Sangli (Plot Area 6750 Sg. Mir.) Mahadev Jankar) 

R.P.: Rs. 1,86,00,000 
EMD: Rs. 18,60,000/ (Rs. 

See 

EAuction Date: 20/05/2022 between 11:00Amto 5:00 Pm. iast date for submission of EMD: Before start of E-Auction. EMD Sha 
As per Sec 194-IAof income Tax act 1961, TDS @1% will be applicable on the sale proceeds where sale consideration is Rs 50.00 lakl 
& deposit the same with the income lax department with form no 16-8, containing the PAN No as a seller & submit the originaB recaiDt of Excise duty & any other statutory dues. The registration charges & stamp duty or the docurnent executed for affecting the sale shall bhe br For detailed terms &conditions of lhe sale, please refer lo the link provided ion Union Bank of India secured creditors welsite www.unionbankofindia.co.in, https://ibapi.in. E Auction process will be held through MSTC only. 
Date: 30/04/2022 

Place: Pune 

PUBLIC NOTICE 
Ths is to inform the public in general that M/s VARDHAMAN| ASSOCIATES has been accorded with the Environmental Clearance by State Environment Authority Maharashira (Goverment of| 
Maharashtra) for Proposed project named VARDHAMAN MOONSTONE situated at S. o. 99, Thathwade within the lirit of 
Pimpri Chinchwad Mahanagarpalika Corporation videl Environment Clearance letter No. SIA/MH/NEIS/200020/2021 
dated 03/09/2021 this clearance is an accordance with provisions of 
|EIA Notiication 2006) The copy of this letter may be seen al 
Deparnent of Environment Governnent of Maharashtra websile| 

nttp:ec.maliarashtra gov.in 
|Date: 04/05/2022 
Place: Pune 

SYMBOLIC POSSESSION NOTICE 
(FOR IMMOVABLE PROPERTY (RULE 8(1) of The Security Interest (Enforcement) Ru 
WHEREAS, The undersigned being the Authorised Officer of the Pune Urban Co-operative Bai 
Head Office, Pune under The Securitisation and Reconstruction of Financial Assets and Enfo 
Security Inlerest ACt, 2002 and in exercise of powers Conferred under Section 13(12) read with rL 
Security lnierest (Entorcement) Rules, 2002, issued a Demand Notice dated 01.07.2021, sent on 0 
callng upon the orrowers shri. Noorrnohammad Babulal Attar residing at Aip Khed shivapi Haveli, District Pune, and Guarantorís 1)Shri. Kabir Noormohammad Attar, Mlouje - Khe Taluka - Haveli, Distircl Pune, 2) Mrs. Sayarabin Noormohammad Atai, residing at /p Khe Taluka - Haveli, District Pune, 3)Shri. Pramot Madhukar Dixit, House No.282, Khed shivap Haveli, Distirci - Pune 4) Shri. Sanjay Sureshchandra Agarwal, 96, Rasta Peth, In Front Of Swai Temple, Kasaba Peth, Pune, to repay the amount mentioned in the Demand Notice being Rs.13 
further future interest thereon towards Housing Loan Account No.21,as on 30.06.2021, within cle days fronm the date of receipt of the said Demand Notice. 
The Borrowers/Guarantors/Mortgagors having failed to repay the said amount, Notice is here 
Borrowers/Guarantors/Mortgagors/their Legal Heirs and the Public in General that the undersigne

possession of the property described herein below in exercise of powers conferred on him under S of the said Act read with Rule 8 &9 of the said Rules on this 4th day of May of the year 2022. The Borrowers/Guarantors/Mortgagors/their Legal Heirs and Public in General is hereby cautionerwith the property and any dealing with the said property will be subject to the charge ot the Pun operative Sank L.imited, Pune for ain amount of Rs.15,14,348/- as on 31.04.2022 along witk 
further future interest and penal interest thereon frorn 01.05.2022 till the date of re-paymeniftealtz dues in full plus other costs and expenses.

The Borrowers/Guarantors/Morigagors and their Legal Heirs attention is invited lo proviIsion of sut 
of Section 13 of theAct, in respect of time avallable, to redeem the Secured Assets. 

Sd/ 
M/S VARDHAMÍAN ASSOCLATES|

NotIce is hereby given that Mr. Manoj Luthra & Mrs. Neena Luthra| 

both residing at House No. 202, Sector 37, Arun Vihar, Noida, 
UP-2913p1 have agreed to transfer/assign to my Client the property |described in the Schedule written herein under (and hereinafter

mentioned as "the said plot"). 
They have assured my client/s that they are the absolue| owners/holders of the said plot and that the said plot is free from all 
encumbrances and defects in title. 

Any person/s having any claims by way of sale, mortgage, lease gift, easement, exchange, possession, inheritance, succession or| otherwise howsoever in respect of the said plot is required inlrnate|the same in writing to the undersigned together with the proof thereof, within 14 days of publication of this notice failing wnich 
all such claims if any, shall be deemed to have been vraived ar d or abandoned.

DESCRIPTION OF IMMOVABLE PROPERTY 
Borrowers/ Mortyagors: Shri. Noormohammad Babul 
Guarantors: sCHEDULE Name of the BoTOwars/ 

Shi. Kabir Noormohammad Guarantors/Mortgagors Mrs. Sayarabin Noorinoham 
Shri. Pramod Madhuukar Dixi 

All that piece and parcel of the Plot bearing A/5 in'"Ciover Pinnacle Ridge Cooperative HousingSociety imited", situated at S. No. 33/2 to 33/19 + S. No 36/5, 8,9, 10, 11 Kondhwa| Khurd, Pune, Taluka Haveli, DistricI Pune vwithin the limits of tlhe| Pune Municipal Corporation. 
This notice dated 02nd day of lMay 2022. 

oan Account Typ Term lLoan Account No.21 

Demand Notice dated 01.07.2021 
Sent on 03.07.2021

Date of Donmand Notice under 
sub-sectlon (2) of Section 13 

Sanjay K Motwani, Advocate. 
B-210,Clover Centre, 7, Moledina Road, 

Pune 411002, Phone: 9890607737
Data of ymbollc Possession 04/05/2022 
Total Outsfanding Atmount Rs.15,14,848* ** 

Description offmnovable Property 
A) All that pieco and parcel of property adm. 00 H. 11 Aar, oul of S.No. 16, Hissa No. 4/2, 10lally a A) All al part and parcel of the RCC structure adm. 624 Sp.Ft. owned by Mr. Noormonammaa B SayorabI Noorinohammad Atar, partly constructd under Indira Awaas Housing YOJ? Grampanchayat Milkat No.020-0 2, in Gaontlhan of village Shivapur, Taluka lHaveli, Disrict Fun 
sructuire is siluated within the limits f Gram Parnchayat Shivapur 1) On or towards the East By property ot Mr. Dhavane, 2) On or towards thve South - By próperty of ir. AbdulAtar 
3) On ortowards the West-By properly of Mr. More 4) On or towards the Nortli- 8y property of Mr. Dhavane 

PUBLC NOGE 
All the people are hereby inforned by this Public Notice that the Designer Bungalow bearing No. 58 in the DSK Sayantara siluated al Village Kirkatwacli, 
Taluka Haveli and District Pune, construcled on Gat Nos. 838, 85, 86,87,90,92 & 99 
lo 106 has been owned by Mr. Uday Putappa Nadkarni. That said Mr. Uday 
Putappa Nadkarni has agreed to sell said property to my client for monetary COnsideratinn That the trininal rinriiment i Anroernont rtatorl 18/11/2nR /Hu 
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